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Issue relates to regular absorp=
tion of the applicant under the respon=
dents who worked as Substitute Teacher of
the Railway School. It has now been stat
by:Mr.A.Chakraborty learned counsel appea
ring on behalf of Railway Standing counse
that the applicant was found suitable for
regular absorption by the Screening Commi
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18hri Dhananjoy Sengupta ensenas  Applicant.

|anp

lunion of India & ors. sensswese Respondents.

I N D E X

151 .No. Particulars _ Page No.
1. Application 1 to 10
2. Verification...eieevswess 4l

3. Annexure=le T coannunonnss (2

4. Annexure~£..,..,.....,,,.13

. . ANNEXUre~3u e suonvessannns il

G ANNeXUTre~4. i veonoeanncann is, \G
7 Annexure- q..,......,.....i¥ ‘12
8. ' Annex ur9w6,....,.........lq 20
9. ANNEXUre~7.ancensannannes of

143, Annexure=~8. . covnvonsenouun 22, , 2%
. ANNEXUTE~F . s cnsnnsanans QA

1. Annexure=18..ocuvvnnnnuns 28 24
13, , Arnexure—ll.veionsannnuss Q% 2L
14. : Annexure=~l2.covanannnuaan 29

15, : Annexure~13. . viounananns &y

o o Annexure~14...cvanransans Q)

17 Annexure=18...cccvurnaces Q0
I KT I I3 060 I I 36 36363 06 36360006 I AT I KK B IA T HHHK N

Filed by :V/é%}ﬂm_tkwb-- o Regn.No. :

File :DHANANJODY ‘ - Date :




T

o
Ndvo e olT

2] fo[2va]

REFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI EBENCH

Fi

(An application under section 19 of the Central ;?
Administrative Tribunal Act.1985) =

§ o © 0.A.No. .,}Tié%p?..., of 2661

WEEN

shri Dhananjoy Sengupta

5/0 Late Eoloram Sengupta,

R/¢ Badarpur, Saheb Colony

P.0. Badarpur, Dist.: Karimganj.

cewneenenes Applicant.

l.fynion of India,

Represented by the Secretary to the Govt.of India,
Winistry of Railway ‘
fail Bhawan,

ﬁem Delhi~1,

[}

. ﬁhe General Manager
W.F.Railmays
\ Maligazon.

(4

‘he Chief Personnel Officer
I.F.Railways,
aligaon.

et S

.....u...,u; Respondents.

PARTICULARS OF THE APPLICATION

1. BARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATION

LS _MADE:

H This application is directed against the action of

j{respondents in not regulariging the service of the

|
apnl%cant as Asstt.Teacher, Brade~IV under the respondents.

Thisjlapplication is also directed against the action of the
regp&ndents in rejecting his claim for regularisation by

isgm%ng the impugned order dated 29.12.98.




£« LIMITATION:

i

ﬁ The applicant declares that the instant
g%

épplication has been filed within the limitation period
i

Arescribed under section 21 of the Central Administrative

%ribunal Act.1985,

- JURIGDICTION:

A . R

The applicant further declares that the subject

%atter of the case is within the jurisdiction of the
&
b

“dmimistrative Tribunal.

D

- FACTS OF THE CASE:

!
4{1. That the applicant is a citizen of India and as

spch he is entitled to all the rights, privileges and

p?atectimm guaranteed by the Constitution of Indiz and laws

framed thereunder.

4,2, That the applicant in search of employment

&

ipruached the Railway Authorities for his appointment as
:
=

>

fstt. Teacher. The concerned authority considering the

cﬂaim of the applicant appointed him as Asstt. Teacher in
the Railuay H.8.8chool Badarpur. To that effect the

spondents have issued an order_bearing No.BS/EST/5~-SUR~-T11

cdated 4.2.88 appointing him in the post of Asstt. Teacher.

Prior to that, applicant was appaointed as Asstt. Teacher by

anllorder bearing No.BS/EST/5-8UR dated 26.4.86.

Copies of the aforesaid appointment letters

are annexed herewith and marked as Arnexure-i

and 2 respectively.

>

4.%. That after such aforegaid appointment the




applicant continued for a long period and during his

tontinuation in service the respondents have issued an order

bearing No.BS/PC~21 dated 28.5.88 by which he has. been

%ranted with temparary status.

ﬁ . The  applicant craves leave . of this Hon‘ble
ribunal for a direction to the respondents to produce the
foresaid order dated 26.5.88 at the time of hearing of the

case since he could ﬁat.mbtain a legible copy of the same.

| ' A copy of the said order dated 2¢.5.88 is

! cannexed herewith and marked as Annexure—3.

4. 4. That the applicant begs to state that the

|
ﬂLﬁpondents have formulated 2 policy for regularising the

ervices of the Asstt. Teacher who were appointed on
i

B

thmparary basis. The criteria laid down in the aforesaid

pblicy for regularisation is 3 years service as Temporary

{
Asstt. Teacher in any Railway School. The present applicant

. iiﬁpite of his best effort could not collect the aforesaid
|

blicy and hence he prays for a direction towards the

.

| respondents  for production of aforesaid policy at the time

of hearing of the case.

448, That the applicant taking into consideration

Aqnexurewi and 2 appointment letters continued as Asstt.

Teacher for fairly a long time and as such he is entitled to

i
3]

it the benefit of the aforesaid policy for regularisation

e
e if)

Asstt. Teacher, Brade—IV. The applicant possesses all the

-
j2)

quisite educational gualification and 3 vears of service

:ag required under the policy and as such he is entitled to




|

!

get the benefit of regularisation.

,ﬂgb. That the applicant begs to state that inspite of

-

thaving completed 3 years of service and having all the
ir
trequisite gualification the respondents never regularise the
:thu@ the applicant preferred numbers of representations to

|

Lhe concerned authority praying for his regularisation under

:
%he said policy. In the said representation apart from the

lhe eypuinu of e opphicant .
service of the applicant taking into consideratimnA Situated

prayer of regularisation the applicant had 2also made &
[

ﬁrayer for his reinstatement w.e.f. 31.1.%91.

F A copy of the representation dated 5.9.91 is

annexed herewith and marked as Annexure~4.

u.Y. ‘That the applicant thereafter kept on representing

i

is matter to the concerned authority but nothing came out

positive from those representations.
?

Copies of the representations are annexed

i herewith and marked as Annexure—5, &, % 7.

4.8. That the respondents thereafter issued the
{mpugned order bearing No.E/282/3392(0PT.X dated 29.12.98 by
‘ Thich the praver made by the applicant has been rejected on

; éLe ground that he has completed a total‘period of 2 years

e

i
%@ months and 14 days only. In  the impugned order the
%@spondents while highlighting the policy made it clear that

éfgulariﬁation of service as Asstt. Teacher Grade—-IV 3 years

minimum service is required as substitute teacher.

h A copy of the aforesaid impugned order dated




oW ety N

29.12.98 is annexed herewith and marked 3%

SRR A LI TS v

4L9. That the applicant begs to state that the impugned
order dated 29.12.98 has been issued without verifying the
u?ficial records and without taking into consideration those
r%cords‘the respondents have passed the said impugned order

which depicts total non—-application of mind. In fact the

applicant has completed more than 4 vyears of service under |

the respondents as substitute teacher but same was never
t%ken into consideration which passing the impugned order.

414, That +the applicant having no other alternative
pgeferred numbers of representation to the concerned
a@thority praying for regularisatioh of his service

g
evaluating his service particulars.
! _

!
| Copies of the aforesaid representations are
1

|

l

annexed herewith and marked as Annexure- D418

B 11
4.10. " That taking into consideration the representations
tﬁe Railway Authority somehow could trace out the service
p%hticulars of the applicant from the controlling officer.
Ffpm the said service particulars it is clear that applicant
h%% completed more tham 3 years of service as Substitute
Té%cher. It is pertinent to mention here that enquiries are
56?11 going on even after the passing of the impugned order
dated 29.12.98 and to that effect the Asstt. Personnel
Officer iEQQed 8 letter bearing No.E/282/239/PT~4(W) dated

S1L7.2863 by which direction has been issued to the

Principal, Railway H.8.8chool, Badarpur to produce certain

£n




[ .
documents pertaining to the service renderead by the

3pplicantu In reply to the aforesaid letter dated 31.7.20080

’
&he Principal, Railway H.S.School, Badarpur issued a letter

dated 7.8, 2004 clarifying the doubt raised by the

respondents.

T Copies of the letters dated 31.7.208% and
7.8.2083  are annexed herewith and marked as

Annexure-12 & 13 respectively.
4311. That the applicant begs to state that the service

‘pgrtiaularg of the applicant was never taken into

coansideration by passing the impugned order and aforesaid

féct revealed from the Annexure~12 % 13 orders dated
3v.7.2ﬁﬁ@ and 7.8.203d. Even prior to that the controlling
‘mfficer of the Railway School has issued an orders dated
1%.3.99 and 9.7.2081 by which it is clear that the applicant

has completed 3 years of service as Substitute Teacher under

tﬁe Railways.

!
i
i

Copies of the aforesaid order dated 17.3.99
and 9.7.2¢81 are annexed heremith_amd marked

as Annexure-14 & 15,

4.42. That the applicant begs to stzte that taking into

consideration the aforesaid factual aspect of the matter, it
isiclear that the applicant has completed more than 3 yeaﬁg
lofi service under the respondents. However, the respondents
have requested the claim of the applicant arbitrarily by
issuing the impugned order dated 29.12.88. In fact the

5efvice particulars of the applicant is very clear that he




|
i l ‘
ﬂ Has completed more than 3 years of service as substitute

|
ﬂ geacher under the respondents and the certificates issued by
I

the respondents speaks the truth of the fact. However, the

| ﬁfspondents without taking into consideration and hurriedly

ﬁ fgsued the impugned order without consulting the records. In

| !
i Iy
.
i .
| ;
“. |

| cpnsideration the enquiries conducted by the respondents

Is completed J years of qualifying service. Taking into

k 5@bsequent to the issuance of thé impugned order, the fact

i of non application of mind reveals and on this score alone

'y

the impugned order on the part of the respondents are liable

qt@ be set aside and guashed.

| 3y GROUNDS FOR RELIEF WITH LEGAL PROVISION:

!5@1. For that the action/inaction on the part of  the
ir%spmndents in not considering the case of the applicant is
ﬁa#bitrary and same depicts total non application of mind and
qu this score alone, the entire action on their part is

|iMlegal and liable to be set aside and quashed.

_:ﬂt
T

2. For that the applicant having been completed 3

ﬂyq§rs of continuous service as substitute teacher, is

?eﬁ%itledr to get the benefit of the policy meant for

11- i-\

ire%ularisatimn as Asstt. Teacher, Grade~IV under the

\haﬁlmaya. However, the respondents have not considered his
i

yaée without any valid reason rejected his claim and as
h entire action on the part of the respondents are

b
|
pljegal, arbitrary and liable to be set aside and quashed.

i
?.@. For that the respondents have acted illegally in
.

! ﬁ#ct the later enquiry reveals the fact that the applicant



*mﬁt considering the case at the applicant for regularisation

a# Asstt. Teacher Gr-IV. The applicant as per the official

1

r%cards has completed the required length of service for

gétting the benefit of the policy for regularisation. It is
\‘\

It

clear that even after issuance of the impugned order the

|

i

rﬁspmndenta have been enquiring into the matter and now the

p@sition has been clear that the applicant is fully

qhalified to be regularised as Asstt. Teacher Gr—-IV. Hence
i

the rejection of the claim by the respondents are illegal

|
apd arbitrary and same 1is liahle to be set aside and

qpaahed.

1
1

ﬂ}4. For that the action of the respondents in issuing

i
@he impugned order depicts total non application of mind and
i :

hpnce same is liable to be set aside and quashed.

’ For that in any view of the matter the

R

5

gﬁtimn/inactian of the respondents are not sustainable in
the eye of law and liable to set aside and quashed.

‘{ The applicant craves leave of the Tribunal to
gdvance mare grounds both legal as well as factual at the
Eime of hearing of the case.

!

4.DETAILS OF REMEDIES EXHALSTED:

f That the applicant declares that he has exhausted
411 the remedies available to them and there is no

glternative remedy available to him.

|
i

?. MATTERS NOT PREVIOUSLY FILED OR _PENDING IN ANY OTHER

/\



b=t A

i The applicant further declares that he has not
fhled previously any application, writ petition or suit
régarding the grievances in respect pf which this
gﬁplication is made before any other court or any other
éench;mgj_the Tribunal or any other authority nor any such
a@plicatimn , Writ petition or suit is pending before any of
t%em.

8. RELIEF SOUGHT FOR:

Under the facts and circumstances stated above,

|
ﬁhe applicant most respectfully prayed that the instant

abplicatimn be admitted records be called for and after
hkaring the parties on the cause or causes that may be shown
and on perusal of ﬁecordﬁ, be grant the following reliefs to

the applicant:~-

8}1. To direct the respondents to regularise the
s#rvice of the applicant as Asstt. Teacher Gr-IV, by
e&tending him the benefit of the policy meant for such

regularisation and to grént full backwages and other

conseguential service benefits w.e.f. 1991,
a.2. Cost of the application.
BLE. Any other relief/reliefs to which the applicant is

ektitled to under the facts and circumstances of the case

and deemed fit and proper.

]



$. INTERIM ORDER PRAYED FOR:

i Pending disposal of the application the applicant
K
%mes not pray for any interim order at this stage.

/
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11. PARTICULARS OF THE I.P.0.:

? 1. 1.P.0. No. : QC\¥gKGD%
2 [ a (2001

i Z. Payable at : Buwahati.

y 2. Date

12. LIST OF ENCLOSURES:

|
k - As stated in the Index.

1¢



Assam,

Ltrue

I legal

hfacts of the case.
|

| VERIFICATION

I

| . .
1 I, Shri Dhananjoy Sengupta , son of Late Bploram J
lﬁengupta, aged about 43 years, resident of Badarpur Rly
éQtr.No.T/ﬁ@Q Saheb Colony,P.0.~Badarpur, Dist.: HKarimganl,

do hereby solemnly affirm and. verify that the
; \1.[4' a“‘d_g-‘fb“-

statements made in par*agraphs'b.?’ﬂ'i’?(!']l,tJ'.qif".‘Q:."L".[[ﬁ':l’!‘fJ,\ .are

to my knowledge and those made in

paragraphs ..qg oﬁ"‘d“” (‘P?‘A'.—H) vennon GNE ‘3159 true to my

advice an d the rest are my humble submission before

I .
Ethe Hon'ble Tribunal. I have not suppressed any material

and I sign on this the Verification on this

| the T8 day of dlWbir ¢ opai,

. Bignature.

11
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To |
~ The Chier

N.F.Raflva

Al

Personal Officer.

veMeligaon,

-

put in 41/

on 3l-l=gl
coploy,

(a)
(B oMo) on
(t)

1y I appe
VYRR

/91, So far inforna

were seloe
of the aho
r'ast angq 9

the 9(nine)

of servico

(e)

PF' No, was

41822Z'onA& from S-0-9g, quogbtoﬂly 21 obteined ton
and’ this was onfirnad by CO/R1v. H.
lot tor Noiﬁf/%b‘lfﬂﬁuf ’ 2

-

Subse= Prayer for furth

\B.M.) in tie R

RS. ]-200/" ~ 2040

Fr

ly.

A nrtr R el e Q/
hra Xy L 38T S gt b
R !

om#-Bhnanangsy Senpupta.
. C/0 Bipiab Er,Senpupta, ‘
Rly, reslo,T/20 (A L
P.g.Badarpuro ~

t

Cr Avpointment as Asstt, Teachoer

?chool in Scale or

[ 3

| I beg to Present ny
'Eé.Substitute Agstt.Teach

S2d story to your king konour as an

er in Rly, He548ckoo1/BPR anqg BMR, who has

m -
2 ¥rs. sorvice to Rly.School & wtégg fervice was terrinated

and linguicsking now to leaa i riigcratle 1ife with

I was first

tonure . of

I was ¢2lled by RRS
3.2,91, Caterory Mo
the post of A

ared {n tho

nuncer of

as subs, Asstt, Teacher in Rly,Scﬁool, though
Solected, wore Left out, It ig

In ny case,
wis alloted

d

«8, EMD,

out any

appointedrt as Subsefse tt o Toacher (12002040
24.4,86, T SCrved in the post both at Rly.H.S.School/BPB
an¢ DMR, My Service ran upto 41/2 yrs, '

Substi tute to

/GHY vido call leotrer No, 810111 q¢,
Mtice W,2/90 Special for intervicw fop
S&.ce Toacher (D.M, in scale Rs.120§~2040/~.Accorﬂin~
Sclection f91lowagd by viva-viee test on

tion goes, 10 caniidatos out »f 16 candidnges
tod aftor tho sniAa Viva~voco,Dut nly an
ve 19 seloctod candidntos
nunber of

C Canlldute out

Was piven chance omitting the
rozh candidiates

were riven appaintment, Thue

ochers baving out ig gerval yowrs o

Acelared

& unsympathatie decicion of RRE/BHY,

Auring 41/2 Irs. seorvice ae Subs, Asstt, Toaéhor
& PR Sutscription Were rocovered under IF Iy,

4/ 5/88,

Yot, it 1¢

Service fron 24,4.86 t
after obtaining tenpor

nonthly P.F,dubscripti
round ny sorvice

——— - dto

Ary status ag well as commene
.on fronm npy monthly wares and Low and on what

as Aso‘ o T aQceh v
R wiro No, £/1va/2357 55 fegeho

without ag

sifning any

s,

P e
e

\\-\~

reason whatev

od,
14

At
Qr,

ZAPOraAry statys

SeSchsol/BRR (AO/BPD) vide kis
*;Ag;éﬁi__ Copy enclosedwae,f,.

Low ny 41/2yrs, tenure of zpexw
to Sunnarily reojocted oven

ing recovery of

S . '.5 r‘: . ks CD Jd ’E
wa gffn}?‘ggd 1/2/91 viae PO /MLG

—— Ll _quito abruptly

Contd to P....2,

o
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SERVICE PARTICULARg

1') 24.04.86 to 08,0585 < = 15 days at DPD
2 ) 08,05.86 to 02.07.86 = 56 " u
3 ) 03,07.86 to 06.08.80 S =400 " v
- 4) 21,08.87 to 02.09,87 = 13 n om
C81) 02.02.88 to 23.00.90 " =995 " ot DFB & DMR
6 ) 24,09.90 to 24.10.,90 = 3L " at DR
7 ) 03.11.90 to 31.12,9 = 5p ™ "

i

8 ) 03.01,01 ©0 31,01,91 2 " "

Total 1598 days,

% ) I kave had vas% experience on teacking line nyself telng a

BeA,BoT working for 2 yre,in central School/Mastimpur(Arunz-

chal),In addition to ny 41/2 yrs.service as Asstt.Toachor in Riy,
Schonl, \

I an confident epougk that nmy humble apperl setforth abovo,wil;

nove the cavity of your great heat to expercise your tigh office

to.mcet end of justice to rne,giving the appolntment of Assttg
Teacker (1200-2040) legelly I am admis

gible for and for this
‘act of kindness I shall cver pray,

fbA/ %f\/&qy{“ - With regards.,

s

' Yours faithfully
Dated ¢ 5.9. 9/ '

| 'égéﬁbnﬁnéfg Q{é” &,

General Scerotary,N.F.Rly,

Mazdaoor union/Pande for ine
formation & neeeossary action

Pleasa,
(DHANANJOY SEN GUpTA )

“Qé'«anb y
R o S



To . *
MR, RA.VILASH P ASHAY

Hon'Wl e Minister of Raflways,
GOVTY™“GF INDI4 - iTSW DEL NI ,
RAL BIABAN, o

b = Prayar for nerrnancht absorptisn as Asstt,
Tecacher 6r-IV in the Raflway 3chaols of
, , T. % Radlvay Zana 1n seale e A 2M0-204) /- 5
: BRfPe ~2/[0-s "oty s ge :
« Ref tw V4o LMo et e sonnanansd anno intnent as '
substitute teacher & uprene Crurts verdiet T
In favour of the Substitu te Tenchers of N7

¢
Riflvay 51 p o, 1946/95 to 1951 /95 dt,
13th 9ctadera1nn5,

. - " ,'.
AT . .

Reverened Sir,

/

Hay T kindly »e cxaused for taking your
valuable tine as I havae ny other

i

alternative except to

anproac. ysur cobdsolf‘ to be kind enHu gh for the pc'rsusal‘

of the Hdllowing facts far your k ind considerdt i5n anA
, .

dispo3al pleas Ce

.4

That S4ir, I was Initially anpointed as a

. sub-stitute Asstt,Teacher 1n sdalo e 120-D1/- 1in tha -

Raltway Ticher Secondary Jehasl /Marth 3last Trontier

o '. Railway/m0n, Barmrbu ry NDist.

' . Karineanj- 7reeng, 1 obtainedt ,

B ‘ temnorary status 4n sy and had been cynt imied in K
. o the said sarvice un ts Z,« ym Qrwé)for a period of é/&"ﬂ.{} ;
. # years L Mmnths |

days. Wring the perind of termorary

status T had enjoyed all the honirits relating to the

termorary Rly, stafe, I have suwmitted a fow anneals for S E

remlar absartisn in tha TR My, 9chysl, But sarry ts say

that whi o serving as suchfa mt lce of taminatisns was

thrusted ynon ne on 1~- 2-9/  insnite of abyut ll(‘fsw) Lok

years esatimious service with-ut cextendiing any onnortunity-

(&»‘ ! Contd,euap/2,
RO TIE
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for the reglarizatisn of the service as per rules rigntisne

ing in the naster circular R.B.Mo, 12/01 M.C.M.20/01 /B
(H.G 9% /30 dt 29-1-91 stf11 s¥h

_ ' days without any Job as I have nat been provided othop.

wise on aceount 5¢ ago bare As a'result I have been facing

ave beon passing ny

LR T T

acuta financin) A1strass ag well ns starvat 4yn,

”

) That Sir,

I pnssess tha essentinl a1 1¢4.
I e Cflt 5.‘7!1 n AoB T

which 1g suflicinnt fqp 1 nrinary tonchar

- Gr—IV with é% (2€6“T) yrars teacHAﬂr axperiences,

é S ; That Sir, "™n'ble Juprame eourt of India has
: Co % passéd a verdiet 7N SN2 of the Tx.dy

bstituta teachar of -

: : the ¢ P “"Raflway 7yp the remuju'absorptjon of the substitye

: te teacher throuph o Screening test, by a sereening eomnit te

fi " ed The six Moy, 5p Exugubstihlte,$eachers were sercened

and thrag of thcn annointod ramularly, But m inttiat iva

.wa* taken by the Mmthority to absorbe ne remlariy,

. Conatdering ny sincterity, dndicqtian,ewnerier
o ”ﬁ:r i nece and lenpth o ¢ sarvice I whuld fnrvently PTAY YoUT 95
i ::_):.AAself to be K111 ansugh ty abgyrh Ne 1n any sehanl of the
B . M. P.Rly.as Asstt.Teachar at an early date and for this act
1 . - of your kindness I ghay renain ever grateful to you,
.o T

Yours faitthlly,

Dﬂt“d, bkﬁmv\j 7
A InY ”"‘TT’;( I‘

(P ey / IRT OIA A)
Badarnuy, Wy~ JI337IM V3T, TPACW&R
The, 2513 Moy, 1097, RATL NAY T, 3. ,,c T’)’)L/N F.RLY,

BADARPUR . oy, "'TI'T/‘RY qC'I’)f‘T
T)”AI\’T}\”AGAR

Present address-

&Xx@ﬁw @%/
\ j&% FENA
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Dub'- Prayer for permanent absorption as Asstt, W
Teachexr Gr-IV:in the Rallway schools of . . o
N.F.ftallway zone in scale m‘ 1200-2040/- A

A

Raf:— Vise L/No, BB/PC-21/D-S dt. 20.09, 88(app01nt-
m-12t as substitute teacher & Supreme Courts
verdict in favour of the SbetltUte Teachers -

0% N,F. Railway S1.P.No, 19416/93 to 1951= 95

at. 13th October-1995,_/ .

Heverened Sir, -

May i kindly be excused for taking. your valuable
time aé I have no other alternative except to approach your
goodself to be kind enough for the persual of the followingc‘
facts for your kind consideration and dispgsal please,

That Sir, I was initially appoini2d as a substitute
Asstt., teacher in scale . 1200/- 2040#~in ihe Rallway High- .
er Secondary school/North East Frontier Rajiway/P0.Badarpur,

Dist-Karimganj. 788806, I obtained temporary status on w/’Dﬁ 21

Eﬂ:;ﬁ§§:ﬁQ:E§§_ _,and had been continued in‘the sald service
upto 4(four) years 6({six) months for a perjod of 4(four)

years 6(six) mcaths ,,.days.During the perjsd of temporary
sgatus I had enjoyed all the benefits relatxng to the -
temporary Rly.starf I have submitted a fey appeals for

that while szrving as such a notice of terminatlon was
thrusted upon me on 01.02.91 inspdte of abg;t 4(four)years. :
6(six) ‘months =ontinuous sexvice without ®; yfending any
opportunity for the regularizatlon of the gervlce as per
rules mentioning in the master circular A,B,No. 12/91 M,CM, 20 -
/91/E(N.G)90/50 dt, 29.1.91 still -I have baga passing my SR
days without any job as I have not besn przgldeu‘othexwise

on account of age bar.As a result I have bgen facing acute
financial distress as well as starvation. ¥

. - -“\‘
i .

That Sir, I posées% tlie essential qualification
B.A.B.T, whicl. is sufficient for a primary, teacher Gr-1IV
with 6(six) years teaching experiences.,

Contd...P/2.
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That Sir, Hon'ble Supreme Court of [ndia has passed.
a verdict on some of tne Ex-substitute teachss of the N. F, x
Rallway for the regulisr absorption of* the sulbgtitute teacher |
through a screening test,by a screening commilee. The six Nus, |
of Ex-subsiute teathers were screened and thgae of them appoi~
nted regularly.But no initiative was taken pj the authority

to absourbe me regularly.

‘Considering iy sincerety,dedicatiou experience
znd ‘length of service 1 would fervently pray your goodself
to be kind envugh to absorb me in any SChOUL of the N,F,Rly.
as Asstt. Teacher at an early date and for t{iis act of your

kindness I shali remain ever grateful to you,

Dated, Badarpur. ‘ Yours faztxfully,

Tha 281 Nov/ 1997, Dhomor %w%

( SRI DHANARIAY SENGUPTA)
¢/ Sri Biglab Kr, 2engupta
Rly.“rts.Ng, T?O(A)
Saheb colopgy,Badarpur :
p.O.Badarpu,,Uist~ ~Karimgan]
.7 Pin- 788866 _
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A ANNEXURE— 10
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3 Ptﬂ% > i‘ar rewlm: abaorption czs Aeatt Te P A
“F x'{_"t}rb : ol ‘:

m.,.v Your. lette:c xo.B/2;2/239(\1)1?t.X aataa 29..12.»98. |

¢ .oqto.v-a. REIEARYEAENTY .
. '.'(’- L ol ‘ ‘
e

e -vthe honour 't:o ste.te tlmtf on: z-aeei 5ol youn l@t&:
'gﬁo.q\wtec ‘under. mmrema. gersonallyrcolleam gerioa pf"
nysubstitule - aerﬂ/‘%gga » teachex Doth in Hly.H. Schdollfm
s and ipriacry School It reveals from the rec m@ rds' thot T/ con 1m, é
«'three yenrs sexryise as Asatd Teschar(Subst). detodlad pirtl
“lays of:iy subatitute service am Aestt.Teasher m ‘no'hb. m sohml**
. are, tumiahcd below £or ym upprmal.ylease. e Sl

h‘h

: 24.9.90 b | 02 Ym 02 monthﬁ 23 aaya,
e 31412490 . Y L gt .:
*03001‘91 310°1Q91 we : 0 T . 0 g 29 E L .'
B R - ‘ R a.ctal ’ '.'
o o IR "ﬁyrefﬁ?;mths fﬁ éaysq e
T T Gmnd total,
‘ i OTYI‘BO K>} mth. 01 da_,n

s 1% ma:.r bo menti.onsd here that ‘while' Sfurnishing. my*aarﬂﬂf
gm&mlm from Rly.HeSeS0hool/BFB the perdod of 1y aervice D

. 2145488 10730,6468 1,04 qna’ ponth ¢leven: days wag not “ehown  Hli e
. ovey sl znt.Hovever arxerox: co%or +the letter fuly signedily. s
- then-Brixcipal- Rly.HeS.School 2'8ri S,Sxm;m ia mloaml fm-: Vi
;:, apprieal’é considerationypleass. .. e .
A2 COn fuarihae: Berutiny.. o2 the raoom oL Pxim Jchbol/ i
T 4% revea.le $hat oix days: aemn.ca vag- shown Less in- TEVIOUD _ ,
p::rticu..exs soiitted at. yaus:n “and, &5 such correct z:os!. on 48 ;
< ghown 'ubovae A xerox copy . of: the recent particilors collecied . -
A from “rimm.'y School MR n -enclosed £ox your kind: agpriaal. R
Ingiden ) may be mentloned here that I sttzined .
- tempo*ary status on 4.5,88 pex.Control, GiLLicer 7 0% PO
", SchuoL/TEB's. latter Ho.i8 /20-21/06 Apted 20,5,83-and: searaed .
" two inorenents there nfter ralsing poy to Re1260/-in scale 1200~
2040/-(31’/86) and, betom allawing Bxd. Ancyronent mysel:: wag - .
Mecmgud, s ' .
Gon‘cd... 2«




‘?{“ O T AR T ST
0% ‘g}ﬂﬁ“{‘%‘%n £ X5 e
QU ST MR L ey ™

e

N ey, () ‘v'_‘., Y -
B g\‘{ . f:' 'wr.L\" 0&‘3@\ bt
'_' 7 -“.'..'-4“? ] ':

Ly
o,

Xid

Trys

‘2~

gt your honour ki_ndlyi'td. conaider
od in case of regularica-
your letier

v

T would therefore,reque

case according to the policy adopt
tion of Adnoc steff as gentioned in
under reference.

An ecrly aotion in ¥his matter is ea‘rneatly»ragueated.

With regards. .
- "~ Yours faithi\:l;l.y;f"‘r'.

- ' . M ‘/_, .
Enclos a8 above o ,@?\Qm _‘ Co ' 2%
| ( DHANAINOY SERGUPTA: )
I%g:"g;ggd&gﬁ?ng . - ¢/0 Sri‘B.K.S_eﬂgupta. :
e Saoheb Golony. . Qrs,HoT/20=A
' ‘ £.,0. Dadarpur. D gt, Raringon]
Tin-728806 ‘ e



Chiof Por ~cnal Offirer{Walénre)

Yor %A gy

Nﬂf‘hé?ai?_l,’__@y‘,_‘hﬂ {oncm

Yvmnd ds 14 o B

; >* Bubi= Prayer lor rogular ab#orpuion ns Asatl.lonchep
;‘ ' - Gre iV 4n %‘?@&le{«}lo » | P

ﬁ':i‘- yﬁur L/.écoﬁ/252/239(")9t..3~’- L?td-2992.2o9€3 ang

C SLIRCrsentarion did.20,3.99,

i‘fp

Lo T rezucst your nonour kindly to refor xo my representat o,

S A20.309%e mLAch waw wreierred i responac Lo your lechar e
_— Do bouoted dove, Jut T oan

” BakYyY L0 dnidpme youx that Y hsvag not regal
et o o0 any reply uph VL noweiowsver, I oam. o

LCca agein raprodueing the' .
oSy, s $actE for consdds reLion of Y €cL68,. o o L
_"ggv‘g L f'zl:f'" g L . X . .
SRR e On rec. inc of your lebter ender referonee ¥ veraonally.
Eare : N

- . - eollacted the urdod of MY subshitute sarviee ag AratteToachar
L both dn Rlyiieclohecl/Bis ang privary fohool/Mie It poveals
oo s £rom tho venoede thet I completed three years sorvlice as Aggtte
T e - Teachar(Subgt.}s The actalled particalars of Y substitute |
T s tapevice 285 Au.leleoching 10 boeh he ceheels are furnlizhad B tony
i for vour anrrinal,oleagn, o

. ’ 3 . . LS o | ' : AT ‘ S . .
CEe (A) Swburiene sovioe wg an phkeluoghur An nlv: RaSatenool /e,
Cy . _r . B :’Jrcw » ) . ";\'C‘) . E“?—S{E"h}j(ﬁ [ ﬁ.ﬁ (x‘_’ﬂv—.gzﬂ y Ly—.

S : ’ Vithe wonRth Yays

"i-,ﬁ. ot om e BT - " bty
. 3 :’ . » , . . N
2,5.06 Setieddd 0 0. 22 daya.

. :_‘¢‘ da7ei3n 2e7o038 . O 0 D S ]
Ot : 20,08.07 D0 0 o} 16 &
DS e 52480 208,08 Q. 5 g -% -

R R Rt A N . s e e

et 21 5015 deH 420 : o he 1}; 4‘& :

l"z '..J:::: " v : : ) ’

R : '

M r

I : ' Totule N
LT :

™
k

gj_ W

. 2 .
- oy
e . . . ! e ) - Cm . ) o , a .
T (n) Rubglrur: Sexvice gu asstt Toachs rin by, Primary Sehan) am
x‘,, ’ '. - . . . ) . .
\T o ) 1a7 AR5 24,2,00 . . 2 2 v 3 \?&Yﬁc‘
”Hﬁ =T Jelle0 3202240 0 . 1 Y i
R 14 ¥ P - . " P
LA 3¢9} LS 2 0 0 @ "
N .

—— . L
. , t . : Total 3 yoarse & wonthe I8 daye.
- I o - YEARG Lerale T3 veazse O meneh L3 daye

dew , L :
‘ ’ It may e maebblogwn here that wiile furudengdy oy sovvics
Y ' Coperticalers poum Ly, E.Schoa),/90B LHR Lo desl Of ny woervicg fro
' v 2helentr cxy 20 .GeBH Qeve ol month ¢lavaet days waw nidh ghow
A threugh aver lghbt.Rocover a Nupow cany ol the letboe duly alghe
i ' Ly WRe thet codnaingl wlyeiifleBonoal /00 Dy Sedaviay i etoltme
.2;-7 _ ; Lar 4ppci§al coniddlration, nleaso, L ”_“i
SRV AN e o . ' . - e - . s g
: S VB Lursher eowttiny of tha rocords af WDy Sabool ) LMR
‘ it reveals that aix days nosvige was rhown Laga du the proviouns
portiovlars gisninted AU YOUTE ang ag eioh maryers aonition Le
' gleay eDU% e oy Koron o @F Bl Faconl marttoulars ool he oo
from Irimacy  chool/L 0 4 enoloned for your RANG appringda

Y
-~

. - 3
J CoatliveovnasngDedn

M o
. _ /QL» a\pﬂcy;gi/

v

[ s

e e et T S T T



Inoidentclly &t may bn mentiofed here thol I gngalinet
bemporsry shalus on 4-5088 as per-Controlilng Ofclcar/biystielo |
. . Senaol/HiDte lettor Hael8/PCaRl/ME Gtde20e5eLB and ¥ gorted twd”
Lol o inerevends thure aftar raleing pay Lo Rpel253/ /=l aoako 130074

TR 2040/-420/86) end bulfore glloaing 2ndeineyenenl mysalf wa
vy LT L ' ﬁiﬁcmg‘(}ﬁ‘ﬁo ' ' .

?@' Lo e wonld (herefore,requst your honour kindly ta conslder my

i —ii e, L GOE® according o the pokicy adoptad in guue OF regularlantlon
i¥;~.,¢v““ © of Adnoo sgats -ae mantioncd in pova 4 of your lebbey wrdes
e veterencos . c | :
g ;1 1 t . .
ERCELY P A0 sarly ackion o this idetied ¢ marncstly requestets |
{z':’ ‘ g . . . Eit?“ :‘Bgélraae . ‘ ’ - . . Y,
' -~ ’ Youprs faithfully
Coe Loclotesg ahovQe TRED raifhﬁi'(fﬂ P
. "@ l’@\'\'\@\'\/\fr &QA/\Q( 'LU@’ s
B , L}, p R b .- e pe .
o . . T?tc?:ffiiﬁggf (QﬂthuJéY mﬂﬁ%yﬂrﬂ}
' . ¥ 5% L./! : C/Q Lrd BededenBuptas -
| A Gahat ColonyHiyeliymeilo. T/ E0=R
; B , . ?w0.&ad&rpugaﬂiﬁﬁaﬂdwimgamjw
‘ | ' P4 TR B0G, : -
F R Copy tode LlelyoSacrntiaxy.Cabinet Secratariake,20d floor Bagday
[ ntel BhoyafsHewstrlnie1l0001.dn vafite DPQ Nise
P /L i 52008 {T) AndalbohedBILDICS P T
o 2 Yo AR M Fatly o /MG fOr tnfommnnion  nocssiaeT actlion
planese . .
. 2l zo CPO for information & necessary action pladesd

Y
” a),5hrdl Rakiwld Daafunta,General Sear@tmfﬁoﬁ'gﬂalﬁéﬁﬁW&
inionipiilonts Ho dp gequected hindLy e Lake up b
Lzeue at mhe appropriste lawel fou carly £inalispebl
ihe mase cleesciSopies anclooedla

sy

v e T o e e

-
4
e

v PP Tumyes T4 N
‘ - (’}dh,’uAh b ARG T L 3—3?. !t? 2



~rE

—_ 29

Z\!u F’ f&iqu\YQ

R sk L0 <% AW i 4l MR R A

NOsE/ 252/ 239/ Bt~TV (W)
TO
Thae Frincipal,

ARNENURE—

QFFICE W THE e
GENERAL WANAGER (P)
NALTZA I A AKATIEL L,

Dated $= 3\ «07-2000

<

i

Hallway Higher Secondary School/Badarpur,

Subi= Service Partliculars of Shri LChenanjoy

Sengupta, Ex=-iubstitute teachcr.

AT .

t
t
A0 i
§

. > Q\ «
It has been verified Ly W‘&ih@f ngpactor deputed |
L3 your &Lchool thnat the above namad were pald for 1) days |
. ssolary during April/03 only whercas it Ls ceoorted that he |
waes full present during the month of April/os, |

You are tharefore requestes 1o vertlf

if shei

Senyupta was pald for the full month of Awil/08 and if noti

why? /
( Je aab-LUQS}
Asstte Persom.ol Offlcer (W) .
for General Janzgsr (PIMallgaon.
wHPY Lol

1) chri Dhananjoy Sen,upta
C/o snril k. le Sengupta,

-

He 1s asked 10 produce
oxriglnal documents inrespect

Py L?ZI(ZOﬂAggi?gb gglony of period of service renderad a
FaLBCEEpAry Keringan) substitute teacher at Bpa end
2 161829 5 19 . DMRe
N A Q0
N QQ
AR
{I/ x'h'/%‘.\l\‘\"\
for Generel\ienagoer (v)Maligaon,
REPIAVROEER AW
d 8.
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b ANNEXURE-13

N%.BS/PC~21/D.S
} Date. 7.8.20@6

i BM(P)/Welfare/N.F,Rly/Maligaon.

; Sub. s Service particulars of 8ri Dhananjoy
i Sengupts, EX Substitute Teacher.

i Ref.No. Your letter No. E/232/239/Pt-IV (W)

iﬁ dt.31.7.2680,

, With reference to the above it is to inform you
that 8ri Dhananjoy Sengupta Ex Substitute Teacher was
dascharged from this school on 11.4.88 (AN) vide this office
1etter No.BS/EST/83-8ubs dated 36.3.88 and directed to join
ﬂs Bubstitute Teacher in D.T.P School DMR. Accordingly his
salary for 11 (eleven) days from 1.4.88 to 11.4.88 was drawn
through regular salary Bill. But Co/DTP School DMR
redxrerted him to CORS/EPE for further necessary action as
the Teacher incharge of DTP school DMR did not handed. over
the charge to 8ri Sengupta on 2.8.88 vide his letter
Nb DMR/16/88 dated 12.4.88.

: On 13.4.88 CORS/BPE passed orders on the said
1%tter of CO/DTP School DMR to continue his attendance in
this school till charge of DTP School DMR was handed over
to him. As such his attendance was allowed in this school
wuthout break vide this office letter No.EBS/EST/S5-Sub dated
1ﬁ.4 a8, o

|

! The salary of S5ri Dhananjoy Sengupta for the
|Pr10d from 12.4.88 to 34.4.88 (19 days) was however,
hbsequently drawn and paid through supplementary salary
B111 No.EN/161 bearing BR No.SSR/82 dt.9.5.88. -

i Sd/-~

i {seal)

i Principal
RAILWAY H.S5. SCHOOL
Badarpur, Karimganj
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ANNEXURE~14
No.F(P)/284/RPS/DMR  dated 17.83.1999
!
@antrolling Officer Shri Dhananjoy Sengupta,

Rly Primary School/DMR. Esx.Subs.Teachers/DMR

SERVICE PARTICULARS
Your L/No.Nil dt.17.3.99

As per office record the following service period of
$hri Dhananjoy Sengupta has been taken into the account as
@mrked under the Controlling Dfficer/Railway Primary
school/N.F. Rly, Dharmanagar.

Vkorkinq Period Total Period of Service
From To

1.681-87-1988 to 24-49-94 2 years 2 months 23 days
?.ﬁ3~11~199@ to 31.12.94¢ 3 years 1 month 28 days
G.E3-@31-1991 to 31.41.91 ¢ years @ month 29 days

2 years Smonths 2¢ days
l:; H % % R MU NN EE NSNS R AR R NS RN R RN RN
i
{Total period of service at DMR two years five months twenty
days only)
ﬁhri Sengupta joined at DMR Pmy School vide L/No.BS/EST/S—
Bub dated 3.6.1988 at controlling office/ Railway H.8.
Bchool /Bacdarpur.
1
| 5d/~
(seal) ,
Controlling Officer
Railway Primary School
Dharmanagar, N.Tripura

et



Annexure—195

Sub. Service particulars of 8hri Dhananjoy
Sengupta, Substitute Teacher, DMR.

Period of service years Months Davs
{ JFrom 8-5-86 to 5-6~1986 o @ 29
2JFrom 1-7-86 to 2-7-1986 ¢ & @2
3.From 21-8-87 to 2-9-87 ¢ ¢ 3
4 JFrom 5~-2-89 to 2¢.-5-89 @ 3 i6
S%Frmm 21-6-89 to 3@-6-89 A 1 i1
I{ mmmmmmmmmmmmmmmmmmmmmmmmmmmmmmmmm
i o) b 11
' Me is directed to report to the
_ Controlling Rly.LTP School/DMR on
: 1.7.1988  vide this office letter
i No.RS/EST/5~5ub of 4.6.1988.
: Sub:~ Service particulars of Shri  Madhab
! Sinha,
Shri Madhab Sinha joined on 5.5.1988 in

DMR/DTP School.

Sub.: BService particulars of Santa Das

Purkayastha, Substitute Teacher,

Rly H.S.

Rly H.S8. School/BPE.

| School /BPE.
| |
1. From 1B8.3.1988 to @#4-6-1988 @ 2 12
2l From 1-7-868 to @5-1¢-88 @ 3 @7
3. From 6-18-88 to 31-19-88 & e
4, From 1-11-88 to 21.12.89 1 2 43
| 1 8 20
? She is still in service.
1
i Principal

i
{
i




